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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 958/2024

IN THE MATTER OF:

HIMANSHU TYAGI ... APPLICANT
VERSUS

STATE OF UP & ORS. ... RESPONDENT

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2, GHAZIABAD
MUNICIPAL CORPORATION

MOST RESPECTFULLY SHOWETH:

[, Pallavi Singh, W/o Shri Anurag Mishra, aged about 45 years, Posted as
Assistant Municipal commissioner, presently in New Delhi and do hereby

solemnly affirm and declare as under:

1. I am the Assistant Municipal commissioner of the Respondent No. 2 herein
and am fully conversant with the facts and circumstances of the present case

and therefore competent to sign and depose the present Affidavit.

2. The present affidavit is filed pursuant to the direction of this Hon’ble Tribunal
in its order dated 29.04.2025 whereby GMC was impleaded as Respondent
No. 2 and directed to file its response. A copy of the Order dated 29.04.2025
is marked and annexed herewith as ANNEXURE A.

3. Incompliance with Order dated 13.09.2024, the District Wetland Committee,
Ghaziabad, has issued a letter dated 26.12.2024, consolidating the status and

directions for all water bodies under GMC'’s jurisdiction. A copy of the letter
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dated 26.12.2024 on behalf of GMC, Respondent No. 2 is marked and
annexed herewith as ANNEXURE B. As per its contents:
a) Total number of ponds/water bodies within GMC limits: 140, covering
an aggregate area of 69.8038 hectares.
b) Number of ponds free from any encroachment: 96 (68.57% of total).
¢) Number of ponds under partial encroachment: 18 (12.86% of total).
d) Number of ponds under complete encroachment: 26 (18.57% of total).
e) Cumulative  encroached ponds (partial +  complete): 44,

covering 14.4043 hectares.

4. Pursuant to the Order dated 29.04.2025, GMC has prepared a comprehensive
progress report for phased rejuvenation of all ponds which is marked and

annexed herewith as ANNEXURE C.

Part A — Ponds Free from Encroachment and Measures Taken for

Rejuvenation

5. As per the records compiled and submitted by the District Magistrate,
Ghaziabad, a total of 1,075 ponds and water bodies exist in the district. The
distribution of ponds is as follows: Tehsil Sadar — 217 ponds, Tehsil
Modinagar — 579 ponds, Tehsil Loni — 139 ponds, and Ghaziabad Municipal

Corporation area — 140 ponds.

6. Out of these, 844 ponds have been found to be entirely free from any
encroachment. Their division is as follows: 188 ponds in Tehsil Sadar, 459 in
Tehsil Modinagar, 101 in Tehsil Loni, and 96 in the Ghaziabad Municipal
Corporation area. A copy of Photographs of the 96 ponds in the Ghaziabad

Municipal Corporation area is marked and annexed herewith as

ANNEXURE D.
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7. Rejuvenation measures have been initiated for 476 of the encroachment-free
ponds, under a combination of funding sources including the Ghaziabad
Municipal Corporation’s own budgetary provision, MGNREGA funds, and
CSR contributions. The works involve desilting, fencing, embankment
stabilization, plantation of native vegetation, and community-led upkeep.
Industries authorized for groundwater extraction have been directed to
“adopt” ponds under the Water Stewardship Scheme and contribute to their

maintenance and recharge.

Part B — Ponds Already Rejuvenated

8. As per the progress report, a total of 368 ponds have already been fully
rejuvenated as of 29.04.2025. These include: 67 ponds in Tehsil Sadar, 243
ponds in Tehsil Modinagar, 35 ponds in Tehsil Loni, and 23 ponds in the
Ghaziabad Municipal Corporation area. These rejuvenation works have
included comprehensive ecological restoration measures and have been
handed over to respective Gram Panchayats, Village Water Committees, or
local maintenance bodies for future upkeep. These restored ponds are
functioning as ecological assets for recharge and community use. A copy of
photographs of 23 ponds in the GMC area is marked and annexed herewith
as ANNEXURE E.

Part C — Ponds Under Partial or Complete Encroachment (After 29.04.2025

till date) |
9. Atotal of 231 ponds have been officially identified as being partially or fully

encroached. These include 29 ponds in Tehsil Sadar, 120 in Tehsil
Modinagar, 38 in Tehsil Loni, and 44 in the Ghaziabad Municipal
Corporation area. These encroachments primarily involve construction of
roads, religious structures, houses, commercial premises, and other

unauthorized uses.



1540

10. Proceedings for removal of encroachment have been initiated in 203 of these
ponds under the Uttar Pradesh Revenue Code, 2006. This includes 25 ponds
in Tehsil Sadar, 101 in Modinagar, 35 in Loni, and 42 in the GMC area out
of which 05 ponds falls in the highly densed populated area on which the
proceeding of their Eviction and to make them Encroachment free is very
hard task and rest of the 37 ponds Lviction notices, demolition orders, and
recovery proceedings are being undertaken by the Revenue authorities in
coordination with the Municipal administration. The list of 05 ponds falls in
highly populated dense area is annexed here with and marked as
ANNEXURE F.

1. Furthermore, an additional 35 ponds, previously categorized as
encroachment-free, have since been found encroached upon due to decades
of unauthorized constructions and are now included in the list of encroached
water bodies. A copy of the updated and verified list of encroached ponds,

including Khasra numbers, area and status of proceedings, is annexed

herewith and marked as ANNEXURE G.

Part D — Ponds Made Free from Encroachment (After 29.04.2025 till date)

12. Since the Order dated 29.04.2025 of this Hon’ble Tribunal, a total of 28 ponds
have been made free from encroachment by the active efforts of the district
administration. These include: 4 ponds in Tehsil Sadar, 19 in Modinagar, 3 in

Loni, and 2 within the Municipal Corporation area,

13. The Ghaziabad Municipal Corporation, Respondent no. 2 continues to work
in close coordination with the District Wetland Committee, chaired by the

Divisional Forest Officer, to ensure systematic and time-bound de-
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encroachment and restoration of all identified ponds. The Committee is
functioning in compliance with the Hon’ble Tribunal’s directions and is

submitting periodic progr%ss reports to the authorities.

/

14. In view of these submissions made, the Respondent No. 2 states that the ponds

renovation work at different sites is under progress.

15. 1 state that everything stated above has been stated by me in my official
capacity based on and derived from the official records maintained by the

Municipal Corporation of Ghaziabad.
DEPONENT

VERIFICATION:

Verified at New Delhi on this 31st day of July 2025, that the contents of the
above affidavit from paragraphs 1 to 15 are believed to be true and correct to the
best of my knowledge and belief. No part of it is false and nothing material has

been concealed therefrom.

DEPONENT
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“Item No. 03 Court No. 2
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 958 /2024

Himanshu Tyagi Applicant

Versus
State of U.P. & Ors. Respondents

Date of hearing: 29.04.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None for the applicant.

Respondents:  Mr. Bhanwar Pal Singh Jadon, Ms. Gargi Chaturvedi and Ms. Anjali
Sharma, Advocates for UPPCB and D.M. Ghaziabad.

ORDER

1. Action taken report dated 28.04.2025 has been filed by District
Magistrate, Ghaziabad in compliance of order dated 08.01.2025. The

relevant part of the report is reproduced as under:-

“11. In accordance with the abovementioned detailed status of the ponds
the summary of the 1075 ponds in the entire Ghaziabad district is
tabulated as below:

Sr. | Name of Total Area (In Total |Encroach Action taken
No. | Tehnsil/ no. of Hec.) no. of ed
Block ponds/ encroac | area (In,
water hed hec.)
bodies ponds
Tehsil- 217 110.9334 29 9.4119 |Direction has been issued
Sadar by District Magistrate
Ghaziabad to Tehsildar,
Ghaziabad to take
action against encroached
onds
Tehsil- 579  1288.469280 120 125.902480|Direction has been issued
Modinaga by  District Magistrate
r Ghaziabad to Tehsildar
Modinagar, Ghaziabad to
take action against

encroached ponds
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3. | Tehsil- 139 57.576 - 38 7.323580 |Direction has been issued
Loni by District  Magistrate
Ghaziabad to  Tehsildar
Loni, Ghaziabad to take
action
4, | Municipal 140 69.80380 44 14.404380\Direction has been issued
Corporatio by District Magistrate
n Ghaziabad to Municipal
Ghaziaba commissioner, Ghaziabad
d to take action against
encroached ponds

Total 1075 525.1862 231 57.04212

12.CONCLUSIONS AND SUGGESTIONS OF THE JOINT COMMITTEE

L

ii.

.

.

The inspection of all 22 ponds forming the subject matter of the
Original Application has been duly carried out by the Joint
Committee.

Actions against encroachments have been initiated, and
rejuvenation measures are to be taken by the concerned local bodies
and district administration.

District-wide consolidated action has been initiated based on the
data of all 1075 ponds.

A comprehensive time-bound action plan should be prepared by the
District Wetland Committee for making all ponds encroachment-free
and for their rejuvenation.

Regular monitoring and progress reports should be submitted to the
Hon'ble Tribunal.

14. That the District Magistrate, Ghaziabad, has written a letter dated 26-

04-2025 to  the Divisional Forest Officer, Forest Department,
Ghaziabad, highlighting that:

Ghaziabad District has a total of 1075 ponds/water bodies,
comprising 293 urban and 782 rural ponds.

231 ponds are found encroached, of which 77 ponds are encroached
by public utilities such as temples, roads, electric houses, railway
houses, crematoriums, etc.

A detailed updated report regarding the status of all 1075 ponds
has been submitted to the District Wetland Committee.

Therefore, the Divisional Forest Officer, Ghaziabad to direct the
District Wetland Committee to take further necessary action in
relation to the removal of the encroachments and preparing a
detailed action plan for their restoration.

A Copy of the letter dt 26-04-2025 has been annexed herewith as
ANNEXURE A-2.”
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3 In view of the facts and circumstances of the case, we consider
impleadment of Respondent No. 1- State of Uttar Pradesh through
District Magistrate, Ghaziabad; Respondent No. 2- Municipal
Corporation, Ghaziabad through Commissioner; Respondent No. 3-
District Wetland Committee through Member Secretary; Respondent No.
4- Uttar Pradesh State Ground Water Authority through Member
Secretary; Respondent No. 5- Uttar Pradesh Pollution Control Board
through Member Secretary and Respondent No. 6- Chief Development
Officer, Ghaziabad through DFO to be essential for just and proper
adjudication of the questions involved in the case and they are

accordingly, impleaded as Respondents No. 1 to 6.

4, The Registry is directed to prepare and attach memo of parties to

the Original Application.

9. Mr. Bhanwar Pal Singh Jadon accepts notice for Respondents No.

1, 3, 5 and 6.

6. The Registry is directed to issue notices to Respondent No. 2-
Municipal Corporation, Ghaziabad and Respondent No. 4-Uttar Pradesh
State Ground Water Authority requiring them to file their responses

within two months.

7 Responses by Respondent No. 2- Municipal Corporation,
Ghaziabad and Respondent No. 4-Uttar Pradesh State Ground Water

Authority may be filed within two months.

8. In the present case as per the Revenue record total number of 1075
ponds exist in the District. Out of 1075 ponds, 844 ponds are free from
any encroachment and therefore, rejuvenation of these ponds deserves to

be given the first priority.
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9, Further, out of 1075 ponds 231 ponds are under partial or
complete encroachments and proceedings have been/are to be initiated
for removal of the encroachments. The proceedings for removal of the
encroachments need to be expedited and such number of ponds from
which encroachments are removed, need to be rejuvenated and protected

to prevent any further encroachment.

10.  The rejuvenation of ponds requires not only participation by the
Gram Panchayat and also utilization of the funds under MGNREGA or
other Government schemes but also participation of the villagers for
maintaining and protecting the ponds. The industries which have been
granted permission for extraction of ground water in District Ghaziabad
can be required to adopt specified number of ponds for the purpose of

rejuvenation and recharge of ground water.

11. The District Wetland Committee is directed to take requisite

remedial measures in view of these aspects.

12, The District Magistrate, Ghaziabad is directed to file further
progress report along with the list of the ponds mentioning in part A- the
ponds which are free from encroachment giving details of the measures
taken for rejuvenation, in part B- the ponds which have already been
rejuvenated, in part C- the ponds which are under partial or complete
encroachment giving details of the proceedings initiated for removal of
encroachment and part D- ponds which have been made free from
encroachment and giving details regarding measures taken for

rejuvenation thereof,

13.  List for further consideration on 01.08.2025.
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Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
April 29 2025

Original Application No. 958 /2024
SN
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ANNEXURDE8 12

Part A- The ponds which are free from

ures
taken f. : . encroachment giving details of the meas
m""\;ﬂfm"ﬂﬂm 29-04-2025) R TTT™I7Y
N(; T ha;ne of Total Total no. of Information of each identified pon
’ ehsil/block no. of encroachment | filled r—-—‘r";ﬁ'r
ponds | free ponds Measures | Photographs | Khas oy
(As per (As per taken for of cach pond | with
Previous previous rejuvenation
T T o—————_TFeport) | report
| Tehsil-sadar 217 fss ) 121 Report of Rep_ort of
Tehsil sadar is | Tehsil sadar
= attached is attached _
N Tesail- 579 459 216 Report of Report of
Modinagar Tehsil Tehsil
Modinagar is | Modinagar
attached is attached
3. Tehsil-Loni 139 101 66 Report of Report of
Tehsil Loni is | Tehsil Loni
attached is attached
4. Municipal 140 96 73 Report of Report of
Corporation Municipal Municipal
Ghaziabad Corporation is | Corporation
attached is attached
F Total 1075 844 476
Part B- the encroachment free ponds which have already been rejuvenated (Till 29-04-
2025)
SL Name of Total no. of | Information of each identified pond
No. Tehsil/block ponds which | should be filled
have already Photographs of each | Khasra No. with
been pond Area
rejuvenated
(Tin
29.04.2025)
1. | Tehsil-sadar 67 Report of Tehsil Report of Tehsil
sadar is attached sadar is attached
2. | Tehsil- 243 Report of Tehsil Report of Tehsil
Modinagar Modinagar is Modinagar is
attached attached
3. | Tehsil-Loni 35 Report of Tehsil Loni Report of Tehsil
is attached Loni is attached
4. | Municipal 23 Report of Municipal | Report of Mpnic_:ipal
Corporation Corporation is Corporation is
Ghaziabad attached attached
Total 368

=

-
()0-
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Part C- the ponds which are under partial or complete encroachment giving details

of the proceedings initiated for removal of encroachment (After 29.04.2025 to till
date).

SL Nam? of | Total no. of ponds which Information of each identified pond
No. | Tehsil/block are under partial or | should be filled
complete encroached Proceedings initiated | Khasra No.
(As per previous report) | for  removal  of | with Area
1. Tehsil-sadar 29 encroachnzlgnt Report of
Tehsil sadar
. - is attached
2 Tehsil-Modinagar 120 101 Report of
Tehsil
Modinagar is
. attached
3. Tehsil-Loni 38 35 Report of
Tehsil Loni is
- attached |
4. Mummp:fl 44 42 Report of
Corporation Municipal
Ghaziabad Corporation
is attached
Total 231 203

* As per information provided by municipal corporation Ghaziabad, total 35 ponds
which were reported encroachment free earlier, are encroached by old habitats,

temple, road, building, etc. Hence total number of encroached ponds are
231+35=266 .

Part D- ponds which have been made free from encroachment (After 29.04.2025 to
till date).

SL Name of Tehsil/block Information of each identified pond should be filled
No. Total no. of ponds which | Photographs of | Khasra No.
have been made free each pond with Area
from encroachment
1. Tehsil-sadar 4 Report of Tehsil Report of
sadar is attached | Tehsil sadar is
attached
2« Tehsil-Modinagar 19 Report of Tehsil Report of
Modinagar is Tehsil
attached Modinagar is
attached
3. Tehsil-Loni 03 Report of Tehsil Report of
Loni is attached | Tehsil Loni is
attached
4. Municipal Corporation 02 Report of Report of
Ghaziabad Municipal Municipal
Corporation is Corporation is
attached attached
Total 28

Q“’ qz;{,-d :
2 o pe #



1550

_”\ ANNEXULRE c_uu

(A)The Ponds are free from encrochment giving details of the measures taken for rejuvenation(Till 29-04-2025)

S.R.| Name of Total no. of Total no. of Information of each indentified pond should be filled
Tehsil/block Ponds(As per encroacment free
previous report) | ponds(as Per previous | Measures taken Photographs of each pond Khasra No. with Area
report) for rejuvetion Area(hec.) | Khasra
. no.

1| Municipal 9 6 Rejuvetion work 0.629 170x
corpration under progress
Ghaziabad Amrit 2.0

2 | Municipal Rejuvetion work 0.0380 168
corpration under progress
Ghaziabad Amrit 2.0

3 | Municipal Rejuvetion work 0.228 766
corpration under progress
Ghaziabad
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Municipal Rejuvetion work 0.063 749
corpration under progress
Ghaziabad Amrit 2.0
Municipal Rejuvetion work 0.291 750
corpration under progress
Ghaziabad Amrit 2.0
Municipal Rejuvetion work 748
corpration under progress
Ghaziabad Amrit 2.0

637
Municipal 32 Rejuvetion work 0.253 131
corpration Rejuvetion work by by CSR/NNG
Ghaziabad CSR/INNG
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Municipal
corpration
Ghaziabad

Municipal
corpration
Ghaziabad

10

Municipal
corpration
Ghaziabad

11

Mumnicipal
corpration
Ghaziabad

12

Municipal
corpration
Ghaziabad

Rejuvetion work 0.051 1079
by CSR/NNG

Rejuvetion work 0.24 1058
by CSR/NNG

Rejuvetion work 0.0510 14%fe
by CSR/NNG

Rejuvetion work 0.3040 974k
by CSR/NNG

Rejuvetion work 1.164 1154@1378
by CSR/NNG
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13

Municipal
corpration
Ghaziabad

14

Municipal
corpration
Ghaziabad

15

Municipal
corpration
Ghaziabad

16

Municipal
corpration
Ghaziabad

17

Municipal
corpration
Ghaziabad

Rejuvetion work 1.404 796
by CSR/NNG

Rejuvetion work 0.101 124
by CSR/NNG

Rejuvetion work 0.089 129
by CSR/NNG

Rejuvetion work 0.089 41.
by CSR/NNG

Rejuvetion work 0.481 27@3
by CSR/NNG
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18

Municipal
corpration
Ghaziabad

19

Municipal
corpration
Ghaziabad

20

Municipal
corpration
Ghaziabad

21

Municipal
corpration
Ghaziabad

Municipal
corpration
Ghaziabad

Rejuvetion work 0.607 1129@2
by CSR/NNG

Rejuvetion work 0.013 536 fed
by CSR/NNG

Rejuvetion work 0.228 797 fe0
by CSR/NNG

Rejuvetion work 0.038 835
by CSR/NNG

Rejuvetion work 0.52 817
by CSR/NNG
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23

Municipal
corpration
Ghaziabad

24

Municipal
corpration
Ghaziabad

25

Municipal
corpration
Ghaziabad

26

Municipal
corpration
Ghaziabad

27

Municipal
corpration
Ghaziabad

Rejuvetion work 0.089 837
by CSR/NNG

Rejuvetion work 0.025 888
by CSR/NNG

Rejuvetion work 0.063 1169
by CSR/NNG

Rejuvetion work 0.342 1801
by CSR/NNG

Rejuvetion work 0.1260 1196@1
by CSR/NNG
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28

Municipal
corpration
Ghaziabad

29

Municipal
corpration
Ghaziabad

30

Municipal
corpration
Ghaziabad

31

Municipal
corpration
Ghaziabad

32

Municipal
corpration
Ghaziabad

Rejuvetion work 0.063 1776
by CSR/NNG

Rejuvetion work 0.063 1986
by CSR/NNG

Rejuvetion work 0.076 405
by CSR/NNG

Rejuvetion work 0.0380 168
by CSR/NNG

Rejuvetion work 0.354 6/@1
by CSR/NNG
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33

Municipal
corpration
Ghaziabad

E7]

Municipal
corpration
Ghaziabad

35

Municipal
corpration
Ghaziabad

36

Municipal
corpration
Ghaziabad

37

Municipal
corpration
Ghaziabad

Rejuvetion work 0.392 337
by CSR/NNG

Rejuvetion work 0.089 1163
by CSR/NNG

Rejuvetion work 0.152 1197
by CSR/NNG

Rejuvetion work 0.051 7066
by CSR/NNG

Rejuvetion work 0.013 333 fe0
by CSR/NNG
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38 | Municipal Rejuvetion work 0.266 635
corpration by CSR/NNG
Ghaziabad
3 | Municipal 35 There is a permanent 0.013 625
corpration permanent construction on
Ghaziabad construction on the the pond, work
pond, work cannot be done
cannot be done
4 | Municipal permanent 0.164 439
corpration construction on
Ghaziabad the pond, work
cannot be done
4| Municipal permanent 03670 531
corpration construction on
Ghaziabad the pond, work
cannot be done
4 | Municipal permanent 0.166 1403
corpration construction on
Ghaziabad the pond, work

cannot be done
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4 | Municipal permanent 0.013 128
corpration construction on
Ghaziabad the pond, work
cannot be done
4 1 Municipal permanent 0.708 128ke
corpration construction on 186
Ghaziabad the pond, work
cannot be done
4 | Municipal permanent 1.467 376@2
corpration construction on
Ghaziabad the pond, work
cannot be done
46 | Municipal permanent 0.177 1603
corpration construction on
Ghaziabad the pond, work
cannot be done
47 | Municipal permanent 0.341 439
corpration construction on
Ghaziabad the pond, work

cannot be done
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cannot be done

4 | Municipal permanent 0.126 60@2
corpration construction on
Ghaziabad the pond, work
cannot be done
4 | Municipal permanent 0.114 3@z
corpration construction on
Ghaziabad the pond, work
cannot be done
%0 | Municipal permanent 0.607 311 feQ
corpration construction on
Ghaziabad the pond, work
cannot be done
51 | Municipal permanent 0.076 354 fe0
corpration construction on
Ghaziabad the pond, work
cannot be done
52| Municipal permanent 0.076 91
corpration construction on
Ghaziabad the pond, work
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3 | Municipal permanent 0.253 355
corpration construction on
Ghaziabad the pond, work
cannot be done
% | Municipal permanent 0.3050 433
corpration construction on
Ghaziabad the pond, work
cannot be done
% | Municipal permanent 0.544 A
corpration construction on
Ghaziabad the pond, work
cannot be done
5% | Municipal permanent 3.87 720
corpration construction on
Ghaziabad the pond, work
cannot be done
3 | Municipal permanent 0.076 1149 fe0
corpration construction on
Ghaziabad the pond, work

cannot be done
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5% | Municipal permanent 0.202 1779
corpration construction on
Ghaziabad the pond, work
cannot be done

59 | Municipal permanent 0.029 1697
corpration construction on
Ghaziabad the pond, work
cannot be done

60 | Municipal permanent 3.832 1063
corpration construction on
Ghaziabad the pond, work
cannot be done

61 | Municipal permanent 0.468 514
corpration construction on
Ghaziabad the pond, work
cannot be done

62 | Municipal permanent 0.076 1419
corpration construction on
Ghaziabad the pond, work

cannot be done
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63 | Municipal permanent 0.721 289
corpration construction on
Ghaziabad the pond, work
cannot be done

64 | Municipal permanent 0.063 410
corpration construction on
Ghaziabad the pond, work
cannot be done

65 | Municipal permanent 0.101 1847
corpration construction on
Ghaziabad the pond, work
cannot be done

66 | Municipal permanent 0.076 524
corpration construction on
Ghaziabad the pond, work
cannot be done

67 | Municipal permanent 0.038 616
corpration construction on
Ghaziabad the pond, work
cannot be done

Bl
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68 | Municipal permanent 0.19 638
corpration construction on
Ghaziabad the pond, work
_ cannot be done
69 | Mumicipal permanent 0.063 188
corpration construction on
Ghagziabad the pond, work
cannot be done
0| Municipal permanent 1.884 1292
corpration construction on
Ghaziabad the pond, work
cannot be done
71| Municipal permanent 0.0250 166
corpration construction on
Ghaziabad the pond, work
, cannot be done
72 | Municipal permanent 0.0380 368@2
corpration construction on
Ghaziabad the pond, work

cannot be done
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73

Municipal
corpration
Ghaziabad

permanent
construction on
the pond, work
cannot be done

0.063

526
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ﬁ ANNEXURE »m@

(B)The Encroachment free ponds which have already been rejuvenation(Till 29-04-2025)

S.R. Name of Total no. of Ponds which| Total no. of | Total no. of Ponds | Information of each indentified pond should be
Tehsil/block have already been Ponds where which were not Photographs of each vc-:_ Khasta No, with Aves
rejuvenated(Till 29-04- | work was under Rejuvenated
2025) progress (Till 29- Area(hec.) | Khasra
04-2025) e
1 Municipal 0.329 171/2
corpration
Ghaziabad
23 6 32
2 Municipal 0.304 1009 /2
corpration
Ghaziabad
3 Municipal 0.468 98 /2
corpration
Ghaziabad
it Municipal 0.809 413/1
corpration

Ghaziabad
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1567

Municipal
corpration
Ghaziabad

Municipal
corpration
Ghaziabad

Municipal
corpration
Ghaziabad

Municipal
corpration
Ghaziabad

Municipal
corpration
Ghaziabad

0.266 214
0.253 306
0.582 5
0.215 535
0.279 11049
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10

Municipal
corpration
Ghaziabad

11

Municipal
corpration
Ghaziabad

12

Municipal
corpration
Ghaziabad

i3

Municipal
corpration
Ghaziabad

14

Municipal
corpration
Ghaziabad

0.126 2155 /2
0.126 1758
0.645 33 Mo
4.148 1422 o
0.545 898
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i5

Municipal
corpration
Ghaziabad

1.138

999

16

Municipal
corpration
Ghaziabad

1166 / 1372

17

Municipal
corpration
Ghaziabad

0.341

1135

18

Municipal
Corporation
Ghaziabad

772

1391

19

Municipal
Corporation
Ghaziabad

0.329

1215
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A B qaeh s amardr ¥

Total No. of
Ponds partial Infe :
ormation of
or complete M of each identified pond should be filled
S.No. [ Name of Tehsil/Block |encroachment Procecdings initiated Village Khasra No. With Area (in Hect,)
EAS . for removal of [
Previous encroachment Village Name| Khasra Total Area
Report-44) o No.
{ Municipal Corporation -
[ ey yol W ) e 245
[ Ghaziabad N
|
‘ Mumum Corporation
| 5 ¢ du] g anard) FEATLT FFTTGL 137 0.291 0.291
{ / Ghaziabad o = )
fMumcxpa I Corporation ; 0.126 0.126
HaT ITEr] BUAYY Mgy 342 s
f | Ghaziabad o g
i {
i
; M umcg;ai Cc;psratxon oof T ST fzamar 5320 0.142 0.142
| aziaba
i
/ Municipal Corporation ol R GET T TRl | 35470 0.608 0.608
g .
1 ) Ghaziabad
: y 5\\)1\’
9
0 e <
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[ Auneéé- 4_7

LY
* -39 @ WG 73 0% e arE (% 35) W TR P o o, @, Je, TR S, OE ow o, RAT T R
TR S TR 8 B B wrferd e ¥ R Preg §-
Total No. of
Ponds partial Information of each identified pond should be filled
or complete ) ith A in Hect
8.No. | Name of Tehsil/Block |encroachment| proceedings initiated Village Khasra No. With Area (in Hect,)
(As per for removal of hed
Previous encroachment Village Name Klquasra Total Area Enc;;zz ¥
Report-44) 0
- e 625 0.013 0.013
, | Municipal Corporation oot A% ¢ 5 P 5 werge
Ghaziabad afefe &1
9T A R @ e Bl 489 0.164 0.164
, | Municipal Corporation ot il & 1w it 81
- Ghaziabad )
A 0 R P 9 oal 7 B Rrgri 531 0.3670 0.367
. . R ww P gy aad R
; | Municipal Corporation ol giam & Sw @R & s B
Ghaziabad st @ o @ &)
S0S0T0 & AR wm B3 TEE T 1403 0.166 0.166
Municipal Corporation o s it s ol @ qer dw
Ghaziabad Y @mﬁ; BT e
I
.. . T % =T & T TR e ErE 128 0.013 0.013
Municipal Corporation oof @ A% o g 21
Ghaziabad
.. . R D FR & @ TR R A 123 fo 0.013 0.013
¢ | Municipal Corporation ot # e o g B .
Ghaziabad
O ] 000 &R RreeRia T q ARG 376/2 1.467 1.467
Municipal Corporation oot ww AR ¥y
Ghaziabad
. » W WS @ o Reerit 1603 0.177 0.177
¢ | Municipal Corporation o .
Ghaziabad
| . s 4% UT TEs & 2 WE e 48
o [Municipal Corporation of g 0341 834 T
Ghaziabad
§b . W TR @ # NHEERE R . Ry 60 =
o |Municipal Corporation o mup— ' & 0.126 0138
Ghaziabad
N R I R T 5 5 ¥ :
;| Municipal Corporation o E arsn s 0.114 0.114
Ghaziabad
o ] fovew s o 3w wien i
;2 | Municipal Corporation o ool i 311 fo 0.607 0.607
Ghaziabad
.. %@ i 7 9% W Ay eEe EET 354 f0
i 0.07¢6
13 |Municipal (?oxporanon o (71 7 )| 0.076
Ghaziabad
L. . . W% W AR T O e @ A
14 |Municipal Corporation |. . s ¥ 4 &1 7% Aodoeo B dvey W Al 0.076 007
Ghaziabad kb b piud Frafes e

3

{.'7
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36

f(S'

A% W 33 [4d % 59 s el ERiE 355 0.253 0.253
i Municipal Corporation ot
Ghaziabad
LI g TR 453 0.305 0.305
6 Municipal Corporation ot o aff o efa & @ %
Ghaziabad 2 ;
TR e TR A T 341 0.544 0.544
7 |Municipal Corporation o ST e ¥ 1
Ghaziabad
Hodtoeo @ swERna Ao B TR 720 3.87 3.87
- Municipal Corporation of =i B
Ghaziabad
' A B A=A & W PR R WY 1149 0.025 0.025
i& Municipal Corporation o H I g d
Ghaziabad
S W BT S 8 B T 1779 0.202 0.202
- Municipal Corporation ot R T B
Ghaziabad
i B MR 2R TG 1697 0.029 0.029
- Municipal Corporation ?:f fnita wd Rehw s
Ghaziabad <o &S R B
g &, GI0siodo W REr g Esty 1063 3.832 3.832
5 Municipal Corporation ot 2 *
Ghaziabad
WA e E A e T 8 apedar 514 0.468 0.468
” Municipal Corporation o W s A AW
Ghaziabad &
. . iR U8 @ R o g anfen 1419 0.076 0.076
55 Municipal Corporation o o &
Ghaziabad
. TRT @ BG O F BRCT GR BN FIES WS 289 0.721 0.721
- Municipal Corporation ot »
} Ghaziabad
L i . AT O A A SEri SRR 410 0.063 0.063
" Municipal Corporation o A § i w B o
Ghaziabad
‘ o . SOSI0T0 G AT AR L 1847 0.101 0.101
e Municipal Corporation o Ao § aRaR wt R T B
Ghaziabad
. . WOSI0C0 HTN GG Ao A TEIYT 5 0.07 g
5% Municipal Corporation o wik 3 R B ; “ ore 007
Ghaziabad »
. . AT R 0 S AR STERETEL 616 0.038 0.038
5 |Municipal Corporation o A i @ R T R
Ghaziabad
: 3 SO0 BT ST ST HEAT 638 ;
3 |Municipal Corporation o e  whERE S R T 3 ' ? 019 s
Ghaziabad
o U & 5T 1 e a
5 | Municipal Corporation o o 1 - 0.063
Ghaziabad
e . SROSION0 ETU S A QT 76 ]
5 | Municipal Corporation o S I S - HaTR e k.
Ghaziabad
b g?),__.,
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Municipal Corporation ’ dhodioeo Zr sl SRR TG 526 0.063 5063
Ghaziabad o Ao & wi T R R
Municipal Corporation e ;“‘W‘R m ;vﬁ W[ ey 166 0.025 0.025
Ghaziabad b\
36872 0.0380 0.038
Municipal Corporation s T8 I @ e TR 7
Ghaziabad |

"D b

¥

e W B it

Y S



